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COMMl'I'i'EE ON PRIVATE ~' BILLS AND 
RESOLUTIONS 

(Seventh Lok. Sabila) 

NINTH REPORT 
I the Chairman of the Committee on Private Members' Bills and 

Re~lutions, having been authorised by the Committee to present the 
Report on their behalf. present this Ninth Report. 

2. The Committee met on 18 November 1980 for-

I. Examination of the following Constitution (Amendmenll) Bills 
under Rule 294(1)(a) of the Rules of Procedure:-

(1) The Constitution (Amendment) Bill, 1980 (Amendment of 
Eighth Schedule) by Shri Bhogendra Jha. 

(2) The Constitution (Amendment) Bill, 1980 (Amendment of 
articles 15, 335, etc.) by Shri Bhogendra Jha. 

(3) The Constitution (Amendment) Bill, 1980 (Amendment of 
. article 327 and insertion of new article 362) by Shri 

Bhogendra Jha. 

(4) The Constitution (Amendment) Bill, 1980 (Amendment of 
article 19) by Shri Bhogendra Jha. 

II. Classification and allocation of time for discussion _of Bills (vide 
Appendix I) under clauses (b) and (c) of Rule 294(1) of the 
Rules of Procedure. 

III. Classification of, and allocation of time to, the Bills contained in 
their Eighth Report which was presented to the House on 12 
August, 1980 but could not be adopted as the House was 
adjourned sine die on the same day. 

IV. Reconsideration of classification of the Constitution (Scheduled 
Castes) Orders (Amendment) Bill, 1980 by Shri P. J. Kurien. 

Examination of Constitution (Amendment) Bills 

3. The Committee considered the Bills and arrived at the following 
findings as a result of their examination of the Bills:-

Findings o.f the Committee 

(1) The Constitution (Amendment) Bill, 1980 (Amendment oj 
Eighth Schedule) by Shri Bhogendra Jha. 

The Bill seeks to amend Eighth Schedule to the Constitution with a 
view to add Bhojpuri, Maithili, Manipuri, Nepali and Santhali languages 
therein. 

After considering all aspects of the Bill, the Committee recommend 
that the Member may be permitted to move for leave to intr¢uce the 
Bill. 

(2) The Constitution (Amendment) Bill, 1980· (Amendment of 
articles 15,.335; etc.) by Shri Bhogendra Jha. 

P.T.O. 
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The Bill seeks to amend articles 15, 335 and 340 of the Constitution 
with a view to iDc1ude jp the categD1y of r~ati@ ~ who. have 
entered iftto inter-easte· marriage, their oft-spnngs and economIcally 
backward classes 

After considering all ~tB of the Bill, th~ Commit~ recommend 
that the Member may be permitted to move for leave to mtroduce the 
Bill. 

(3) The Constitutlon (A;mendment) ~ill, 1980 (A~ndment of 
amcZe 327 and insertwn of new a.rttcie 362) by Shrl Bho~ndra 
Jha. 

The Bill seeks to amend the Constitution with a view to provide-
(i) that the electoral constituencies shall be delimited in a manner 

that the extent of each electoral constituency tor tb~ House Jf 
the People or the Legislative Assembly of a S~ i~ the same 
as the administrative and developmental unit or area at the 
corresponding level in each state; and 

(ii) that it will be the right and the responsibility of the elected 
members of the House of the People or the Legislative Assem-
bly of a State, as the case may be, to ensure the actual imple-
mentation of laws. measares, projects and plans within the 
territorial limits of the electoral constituency which the mem-
bers represent and for that purpose there sball be constituted 
such bodies, to be headed by the respeetive elected members, 
at .the level of the electoral constituencies as may be deter-
mined by Parliament by law. 

After considering the Bill at some length, the Committee postponed 
further consideration thereof to thejr next sitting. 

(4) The Constitution (Amendment.) Bill, 1980 (Amendment of 
article 19) by Shri Bhogendra Jha. 

The BUI seeks to add right to work, free education, free legal and 
Illedical aid, unemployment and mlUntenance allowance, as Fundamental 
Rights. 

After considering the Bill at some length, the Committee postponed 
further consideration thereof to ~beir next sitting. 

Classification and allocation of time to Bills.-

4. The Committee then considered classification and allocation of time 
for discussion of Bills specified in Appendix-I. 

5. After considering all aspects of the Bill, the Committee recommend 
t~at (i) the Compulsory. Purchase ?f SU.lJ>lus Agri.~tural Commodities 
Bill, 1980 by Shn P. Ra)agopalNudu, (ll) the Blind Persons (Employ-
ment) Bill, 1980 by Prof. Madhu Dandavate, (iij) the Constitution (Am-
epdment) Bill, 1980 (Insertion of new CJmcle 13A~ by Shri Ram Vilas 
Paswan, and (iv) the Salary, Allowances and Pension of Members of 
Parliament (Amendment) Bill, 1980 (Amendment of section 3, etc.) by 
Sl;ui Mool Chand Daga, ~laced in category 'A' ~d aU thf:! remainiJ1g 
Bills be placed in categorl 'B'.. The Committee recommend allocation 
of time for each of the Bills a.s shown in column 5 of Appendix 1. 

Cl(1$sificcmon and allOC(lti~· of time to Bills COIntainedin the Eighth 
Report 

~. Tbt! Cowmittee ~~ tba! ~ reconupen~tions contained in 
~lI" E~ghth Report. rt:~1 categonsatiOn of and allocation of time for 
~~USSlon of Bills, now,' included in this Report, (~de Appendix II), 
may be agreed to. ' 
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Reconsideration of the classifi~tion of a Bill 

7. The Committee then reccmsidered the request of Shri P. J. Kurien 
tQ ~~ider .th,eir ewlier Q~~ion (vide First :Report) a,nd pl~~ .b.j:; Bill. 
namely, ~e Constitution (Scheduled Castes) Orders (Amen4mentJ) Bill, 
~ in ca~gory 'A'. .-: 

~. QIll'econsic;ieration, the Committee recommend that the Bill may be 
'place4 in category 'A'. D_ 

. AA-~ ••• ..el.cct....~ 

9. 'J'be Committee recon:unend that-
(i) Shri Bhogendra Jha be permitted to move for leave to intro-

duce his two Constitution (Amendment) Bills; 
(ii) the classification and allocation of tim.e to Bills by the Com-

mittee, as shown in the Appendices I & II. be agreed to by the 
House; and 

(iii) the reclassification of the Bill. as shown in par~raph 8 above. 
be agreed to by the House. 

NEW DELHI; 

18 November, 1980. 
27 Kartika, 1902 (Saka). 

G. LAKSHMANAN. 
Chairman, 

Committee on Priva'le Members' 
Bills and Resolutions. 

P.T.O. 



APPENDIX-I ., . 
~ 

SL Name of the Bill and the Bill No-. Catqory Time reaJIII-
No. Member-izt-char recommeuded DlCDdedbytlle 

Committee 

2 S 4 5 

I The Constitution (Amendment) Bill, 112 'of IgSo B 2 hours 
IgSo (Amendmt'nt of article ssG) 
by Shri Bapulaheb parulebr. 

2 The ConItitution (Amendment) Bill, 119 of IgSo B 2 hoUl'S 
IgSo (Amendment of articles 330 
and 332) by Shri Suraj Bhan. 

S The Constitution (Amendment) Bill, 125 of IgSo B 2 houn 
IgBo (Amendment of article 335) 
by Shri Suraj Bhan. 

4 The Bihar Atomic Authority Bill, IgSo 
by Shri R.aIIIavatar Shastri. 

118 of IgSo B 2 houn 

5 The Code of Civil Proeedure (Amend- 154 of IgSo B 2hoUl'l 
ment) Bill, IgSO (<>million of sec-
tion 80) by Shri Bapusaheb 
Parulekar. 

6 The Con~titution (Amendment) Bill, 143 of 1980 B 2 hOUl'l 
IgSo (Substitution of article 54 and 
amendIDent of articles 55, 81, etc). 
by Prof. Madhu Dandavate. 

7 The Compubory PurcJwe of Surplus 153 of IgSO A 2 hOUl'l 
AIricultural Commodities Bill, 1980 
by Shri P. Rajagopal Naidu. 

8 The Blind Penons (Employment) Bill, 147 of IgSO A 2 houn 
I gSo by Prof. Madhu Dandavate. 

9 The COnstitution (Amendment) Bill, 140 of 1980 B 2 hours 
IgSo (Amendment of Eighth 
Schedule) by Prof. Narain Chand 
Paraahar. 

10 The One Family One Post (in Govern- 152 of IgSo B 2 hours 
ment Service) Bill, 1980 by Shri 
Ram Vilas Paswan. 

II The ConstitutiOn (Amendment) Bill, 139 of IgSO A 2 hours 
1980 (Insertion of new article 13A) 
by Shri Ram Vilas P~. 

12 The Salary. Allowances and PensiOn 
of Members of Plldiamen t 

138 of IgSO A 2 hours 

(Amendment) Bill. IgBo (Amend-
mer.t of section 3 etc.) by Sbri 
Mool Chand Daga. 

IS The Constitution (Amendment) Bill, 142 of IgSo B 2 hours 
1980 (Amendment of articles 1R4, 
125. etc.) by Shri Alai Behari 
Vajpayee. 

14 The Backward Areal Developmen t 149 of IgSc> B 2 hoUl'l 
Board Bill, 1980 by Shri Eduardo 
Faleiro.· 

15 The Compulsory Voting Bill, IgSO 
by Shri Eduardo Faleiro. 

1# of IgS0 B 2 hours 

16 The Constitution (Amendment) Bill, 
1980 (Amendment of Bigbth Sche-

1.1,1 of 1980 B 2 houn 

dule) by Shri Eduardo Faleu:o. 
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BiD No. 

I • s 

I The DeliD1itation of Cantonment lOS of'lgSo 
CRanikbet) Bill, 1980 by 
lfariIh CbancIra SinP Rawat. 

51 The Indian Penal Code (A.tnendIDcnt) 115 of IgSo 
Bill, 1980 (AmendJlUlllt oflcctiona 
~~) by Shri Bapuaheb 

3 The Penli.ona Bill, IgSo by Sbri 116oligSo 
V.N. Gadgil. 

4 The Land Acquisition (Amcmiroent) III of I gSo 
Bill, 1Q80 (AlDendIDent of lleCtion 
4) by Shri G.M. Banatwalla • 

5 The Constitution (AIllendl1lCnt) Bill, 100 of IgSo 
IgSo (AlDencbllent of article 155) 
by Prof. Madhu Dandavate. 

6 The Solar En~ DeveloPDlCllt 1350flgSo 
CollllDiasion Bill, I gSo by Shri 
P. Rajagopal Naidu. 

7 The Constitution (Scheduled Castes) I~ oflgSO 
Orden (Amendment) Bill, IgSo 
by Shri G.S. Reddi. 

8 The S~lary, Allowances and Pension 134 of IgSo 
ofMcmbcrs ofParlia.IDcnt (Amend· 
IDCIlt) Bill, IgSO (Amendment of 
sections 3.4, etc.) by Shri Digvijay 
Sinh. 

9 The Freedom of Religion Bill, IgSo 1!Zfi oflgSo 
by Shri G.S. Rcddi. 

10 The Bccdi and Cigar Workers 130 oflgSo 
(Conditions "of EmployIDCIlt) 
Amendment Bill, IgSO by ShriIDati 
Geeta Mukherjrc. 

II The Constitution (Amendment) Bill, 124 of IgSO 
I gSo (Substitution of article 81 , 
etc.) by ShriIDati Geeta Mukherjee. 

12 The Constitution (AlDencbllent) Bill, 1210flgSo 
IgSO (Amendment of article 16) 
by Shrimati n.,..,ta Mukherjee. 

13 The Constitution (AlDendment) Bill, 120 oflgSo 
I qRo (IT1lICrtion of new "rticlc 34I1A) 
by ShrilDati Geeta Mukherjee. 

14 The Couatry Fishing Boats Protection 1311 of I gSo 
Bill, IgSO by Shri R.K. Mhalgi. 

15 The Pensions' (AlDeIDdment) Bill, 133oflgSO 
1Q80 (Amendment of scction 4) by 
Shri R.K. Mhalgi. 

16 The High Court of Bombay (Estab- 127 of IgSo 
Iishment of Permanent Beaches at 
Aurangabad and Pune in Maha· 
rashtra) Bill, IgBO by Shri R.K. 
Mhalgi. 

I7 The Constitution (AmendlDCllt) Bill, I !IS ofIgSo 
IgSo (AIDcndm<.ut ,,1 .... ticles 83 
and 172) by Sbri R.K. MhaIgi. 
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